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Activists wants statutory national commission to hear grievances 
of displaced people 

https://timesofindia.indiatimes.com/city/bhubaneswar/activists-wants-statutory-
national-commission-to-hear-grievances-of-displaced-
people/articleshow/111696354.cms 

BHUBANESWAR: Civil society members and activists met Odisha Governor 
Raghubar Das here on Friday and urged him to take steps for setting up a statutory 
national commission to hear the grievances of displaced people. 
"Starting from the Hirakud dam project until today, around 45 per cent of displaced 
people have been rehabilitated or compensated. The remaining are still struggling to 
get their dues," said activist Prafulla Samantara. 

A four-member delegation submitted a report on 'Displacement and Human Rights 
Violations- The Odisha Story' before the governor. It was prepared by the jury 
members headed by Manoranjan Mohanty, a retired professor of Delhi University, 
after conducting regional public hearings with displaced people of Odisha. 
In the recommendation part of the report, the jury members suggested forming a 
statutory body like the National Human Rights Commission (NHRC) to hear the 
grievances of displaced people. It can be called the National Commission on the 
Rights of Displaced People. 

Mohanty said it can be created by an Act of Parliament at the Centre, having 
branches in all the states of the country. This Commission will function like the 
NHRC, National Commission for Women, and the ST and SC Commissions. It 
should have the legal authority to enforce its recommendations in letter and spirit, he 
added. 

He said the Commission would be assigned to act as a grievance redressal 
mechanism for people who are already displaced and affected by the projects dating 
from the time of India’s independence. It will enumerate the number of persons 
displaced by development projects from 1947 onwards and publish a yearly status 
report on persons displaced from different projects, he added. 

 
The Commission will monitor the proper implementation of different legislations 
dealing with the displacement of people. "The major problem of the displaced people 
is that they do not have any constitutional redressal forum to get justice. Tribal 
communities are more vulnerable to this crisis," said Samantara. 

 
He said many people do not get proper compensation and rehabilitation facilities. 
"The Forest Rights Act, 2006, and the Land Acquisition Act, 2013 are not being 
followed by the administration. A Gram Sabha needs to be convened while acquiring 
land for any project. We hope the governor will take action on this matter," said 
Samantara. 
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Cal HC orders second autopsy of man who died after release on 
bail 

https://www.theweek.in/wire-updates/national/2024/07/12/cal12-reg-hc-autopsy.html 

Kolkata, Jul 12 (PTI) The Calcutta High Court on Friday ordered exhumation and a 
second post-mortem examination of the body of a man, whose father alleged that he 
was beaten up in police custody and that NHRC guidelines were not followed during 
the first autopsy. 

    The court noted that the death in this case did not take place in custody. 

    The post-mortem examination was conducted on July 9 and its report suggested 
there were injury marks at various places on the body of the deceased Abu Halder 
who was arrested in a criminal case. 

    The petitioner, who is the father of the deceased, alleged that his son was beaten 
up when he was in police custody at Dholahat police station in South 24 Parganas 
district, resulting in his death later following his release on bail. 

    Praying for a thorough investigation into the death of his son, petitioner Yasin 
Halder claimed before the court that National Human Rights Commission (NHRC) 
guidelines regarding alleged custodial deaths were flouted. 

    The guidelines say the autopsy should be conducted by a team of at least three 
doctors, in presence of a judicial magistrate and a family member, but the norms 
were not followed, the petitioner claimed. 

    A prayer was made to exhume the body of the deceased and conduct a second 
postmortem as the NHRC guidelines were "not followed". 

    Justice Amrita Sinha directed that the body of the deceased be exhumed and the 
postmortem be conducted for the second time by Saturday. 

    The court noted that the deceased was buried on July 10. 

    She directed that a magistrate and the father of the deceased be present at the 
time of the second autopsy. 

    The court directed that the second postmortem be videographed and the footage 
preserved. 

    Justice Sinha directed that the second postmortem report be placed before the 
court on July 22, when the matter will be taken up for hearing again. 

    The petitioner stated that Abu Halder was in custody on July 2 on a complaint of 
theft and was alleged to have been brutally tortured by the police. He was released 
on bail on July 4. 

    On July 5, his son was admitted to a hospital because of alleged torture meted out 
to him in the police station and he expired on July 8, the petitioner stated in the 
petition. 
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    The court also directed the superintendent of police, Sundarban police district, to 
ensure that the witnesses in the case are protected. 

    The court noted that the first postmortem was video recorded. 

    The prayer for the second autopsy was opposed by the state, stating that since a 
video recording was done, there was no requirement for doing so as of now. 

    It was stated that the police officer against whom the allegation was made by the 
petitioner had already been taken off duty and that the investigation into the death 
was being conducted by a DSP-ranked officer.  
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Calcutta HC orders second postmortem of youth allegedly tortured 
in police custody 

https://www.thehindu.com/news/national/west-bengal/calcutta-hc-orders-second-
postmortem-of-youth-allegedly-tortured-in-police-custody/article68397667.ece 

The father of the deceased had approached the court alleging that his son, Abu 
Siddique Halder, was tortured in police custody. The youth was arrested on June 30 
for allegedly stealing jewellery 

The Calcutta High Court on July 12 directed the West Bengal government to exhume 
the body of a youth, whose family has alleged torture of the deceased in police 
custody, for a second postmortem on Saturday. 

 

“The postmortem shall be conducted in the presence of the petitioner. A Judicial 
Magistrate shall be present at the time of conducting the postmortem. The second 
postmortem should also be video-graphed and the video footage shall be preserved 
following the guidelines of the National Human Rights Commission,” an order by 
Justice Amrita Sinha read. The court directed the government to send the viscera of 
the deceased to Central Forensic Science Laboratory, Hyderabad. 

The father of the deceased had approached the court alleging that his son was 
tortured in police custody. According to reports, Abu Siddique Halder was arrested 
on June 30 by the police in the Dholahat area of South 24 Parganas in the 
Sunderban Police district for allegedly stealing jewellery. The youth was granted bail 
on July 4 and was admitted to a local hospital. Siddique’s condition deteriorated and 
he was later shifted to a hospital in Kolkata. He died on July 8. 

In the petition, Siddique’s family members sought protection from the court. “The 
Superintendent of Police, Sunderban Police District, is directed to ensure protection 
of the petitioner, his family members and the witnesses of the instant case,” the court 
said. 

Justice Sinha said that the Deputy Superintendent of Police, who is currently 
investigating the case, “is directed to ensure that the Inspector-in-Charge of the 
police station Manas Chatterjee is kept out of the process of investigation of the 
instant case except for recording his statement”. 

Civil rights activists have raised questions on custodial deaths in West Bengal. The 
Ministry of Home Affairs, in response to a question in Lok Sabha in August 2023, 
pointed out that between 2018 to 2023, 40 persons had died in police custody in the 
State. 
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Calcutta High Court Orders Second Autopsy in Alleged Custodial 
Death Case 

https://www.devdiscourse.com/article/law-order/3015136-calcutta-high-court-orders-
second-autopsy-in-alleged-custodial-death-case 

The Calcutta High Court has ordered the exhumation and a second post-mortem 
examination of Abu Halder, who allegedly died due to police brutality while in 
custody. The court noted that NHRC guidelines were not followed during the first 
autopsy and has mandated strict adherence for the second examination. 

 
 

The Calcutta High Court on Friday mandated the exhumation and a second post-
mortem examination of Abu Halder's body, after allegations of police brutality 
surfaced. Halder's father claimed NHRC guidelines were ignored in the initial 
autopsy. 

 

The court emphasized that the first autopsy, which was conducted on July 9, 
uncovered injury marks on Halder's body. Halder was arrested in a criminal case and 
later released on bail. 

 

Petitioner Yasin Halder highlighted that his son died post-release, following alleged 
torture at Dholahat police station. The court has set stringent measures for the 
second autopsy, ensuring transparency and adherence to NHRC guidelines, 
including video documentation and the presence of a magistrate.  
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Interstate cell, registration portal: NHRC group suggests steps to 
tackle bonded labour 

https://www.deccanherald.com/india/interstate-cell-registration-portal-nhrc-group-
suggests-steps-to-tackle-bonded-labour-3103433 

The suggestions were made at a core group meeting presided over by the National 
Human Rights Commission's acting chief Vijaya Bharathi Sayani who emphasised 
that an 'integrated and a long-term strategy' is needed for rehabilitation of freed 
bonded labourers to ensure their reintegration into society with dignity. 
 

New Delhi: An NHRC core group has suggested a slew of measures for the rights 
and welfare of bonded labourers, recommending to expand the interpretation of 
'human trafficking' to include bonded labour in its ambit, and set up an interstate cell 
to track them while they migrate across states. 

The suggestions were made at a core group meeting presided over by the National 
Human Rights Commission's acting chief Vijaya Bharathi Sayani who emphasised 
that an "integrated and a long-term strategy" is needed for rehabilitation of freed 
bonded labourers to ensure their reintegration into society with dignity. 

Despite efforts and legal provisions, several people still get "trapped in forced labour 
and debt bondage", she was quoted as a saying in a statement issued by the NHRC 
on Friday.Measures to prevent bonded labour should include public awareness 
campaigns, rights education, adult literacy programmes, worker organisation, income 
generation, and vocational skills development, she said.Among several suggestions 
made during the meeting included the creation of a portal where such informal 
workers may register themselves to secure jobs outside their home states.Setting up 
an interstate cell to track bonded labourers migrating across states; formalising the 
labour contracting mechanism; and expanding the interpretation of human trafficking 
to include bonded labour were also suggested. 

The NHRC may develop a dedicated mechanism for filing complaints of bonded 
labour for expeditious interventions, the core group suggested.According to the 
statement, the meeting also suggested that sensitisation of police and district 
administration officials is necessary while dealing with bonded labour.The time gap 
between rescue, relief and rehabilitation of a bonded labour should be brought down, 
while the NALSA (National Legal Services Authority) should provide legal assistance 
to such victims, the statement said on the suggestions.The NHRC convened the 
core group meeting to discuss impediments in the abolition of bonded labour and 
gaps in their rescue, relief and rehabilitation in the country, it said.The meeting was 
also attended by NHRC Secretary General Bharat Lal, senior officers, experts and 
human rights defenders."The NHRC has taken significant steps, including issuing 
advisories to identify, release, and rehabilitate bonded labourers. However, the 
persistence of bonded labour in various industries indicates much more needs to be 
done. The bonded labour has various names extending into non-farming sectors 
including the Devadasi system and small-scale industries," the statement said.Lal 
emphasised the need for concrete suggestions to abolish the menace of bonded 
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labour, and said India still has value systems that provide ethical impetus towards 
dealing with this issue.Therefore, while enforcing the implementation of the legal 
provisions, social awareness must be spread about the value systems protecting the 
rights and dignity of fellow human beings to reduce bonded labour in India, he said. 

Lal also pointed out that almost two crore people are joining India's workforce every 
year, implying that there is a "mismatch of demand and supply" as far as labour is 
concerned, leading to some "anti-human labour practices".Recently, the Commission 
took suo motu cognisance of an MNC engaging their workers in 10 hours of 
continuous labour. Delivery service-providing companies today also, at times, put the 
lives of their executives at risk while ensuring 15-minute deliveries and similar 
services, thus impacting an entire generation negatively. Domestic workers also 
come under the same purview, the statement said.Earlier, giving an overview of the 
core group meeting, Joint Secretary Devendra Kumar Nim said that many children 
from distressed migrant families end up as bonded labourers in sectors like textiles, 
firecracker manufacturing, brick kilns, and granite extraction units."Women and 
children from marginalised communities, especially SCs and STs, are frequently 
targeted for bonded labour in agriculture and textiles. A study showed that 83 per 
cent of rehabilitated bonded labourers belong to SCs or STs. Rescued bonded 
labourers face threats and delays in registering first information reports (FIRs), 
complicating their path to justice," it said. 

The agenda of the meeting focused on three technical themes -- existing 
constitutional and statutory provisions on bonded labour and their implementation; 
presence of bonded labour in industry with specific mention of agriculture, textile 
industry and brick kiln establishments; and situation of women and children as 
frequent targets of bonded labour.NGO representatives advocated for involvement of 
NGOs in rescues and better enforcement of SOPs and reporting by gram 
panchayats, it said.The Commission said it will further discuss various suggestions 
and inputs in the matter to firm up its recommendations for the government. 
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NHRC Proposes Robust Measures to Eradicate Bonded Labour 

https://www.devdiscourse.com/article/law-order/3015027-nhrc-proposes-robust-
measures-to-eradicate-bonded-labour 

The National Human Rights Commission (NHRC) has proposed a range of 
measures to combat bonded labour, including expanding the definition of human 
trafficking. Under the guidance of acting chief Vijaya Bharathi Sayani, the NHRC's 
core group also recommended setting up an interstate cell and developing long-term 
rehabilitation strategies for freed bonded labourers. 

The National Human Rights Commission (NHRC) has put forth comprehensive 
measures aimed at eradicating bonded labour in India. The recommendations, 
chaired by acting chief Vijaya Bharathi Sayani, emphasize a broad interpretation of 
human trafficking to include bonded labour and suggest setting up an interstate cell 
for tracking migrant bonded labourers  

Sayani stressed the necessity for an integrated, long-term strategy for the 
rehabilitation of freed bonded labourers to ensure their dignified reintegration into 
society. Despite existing efforts and legal provisions, many people still fall victim to 
forced labour and debt bondage, she noted. 

 

The core group highlighted the importance of government initiatives like public 
awareness campaigns, education on rights, adult literacy programs, and vocational 
skills development. Additionally, the group suggested creating a portal for informal 
workers and formalizing the labour contracting system. It also called for expeditious 
interventions through a dedicated mechanism for filing complaints. 

NHRC Secretary General Bharat Lal pointed out that systemic changes are 
necessary to address the continuous influx of workers into India's job market. The 
meeting also discussed the roles of police, district administration, and the National 
Legal Services Authority in reducing the time gap between rescue, relief, and 
rehabilitation.  
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एनएचआरसी समूह ने बंधुआ मजदूरी की सम ा से िनपटने के िलए कदम 

सुझाए 

https://hindi.theprint.in/india/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9
A%E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-
%E0%A4%B8%E0%A4%AE%E0%A5%82%E0%A4%B9-
%E0%A4%A8%E0%A5%87-
%E0%A4%AC%E0%A4%82%E0%A4%A7%E0%A5%81%E0%A4%86-
%E0%A4%AE%E0%A4%9C/707224/ 

नयी िद ी, 12 जुलाई (भाषा) रा ीय मानवािधकार आयोग (एनएचआरसी) के एक कोर समूह ने 

बंधुआ मजदूरो ं के अिधकारो ंऔर क ाण के िलए कई सुझाव िदए ह िजनम ‘मानव त री’ की 
ा ा का िव ार कर इसके दायरे म बंधुआ मजदूरो ंको भी शािमल करने तथा रा ो ंके बीच उनके 

वास के दौरान उन पर नजर रखने के िलए एक अंतररा ीय को  थािपत करने की िसफा रश 

शािमल है। 

ये सुझाव रा ीय मानवािधकार आयोग की कायवाहक मुख िवजया भारती सयानी की अ ता म 

आयोिजत कोर समूह की बैठक म िदए गए। सयानी ने इस बात पर जोर िदया िक बंधुआ मजदूरी से 

मु  ए लोगो ं के पुनवास के िलए एक ‘‘एकीकृत और दीघकािलक रणनीित’’ की आव कता है, 

तािक समाज म स ान के साथ उनका पुनः  एकीकरण सुिनि त हो सके 

एनएचआरसी ारा शु वार को जारी एक बयान म उनके हवाले से कहा गया िक तमाम यासो ंऔर 
कानूनी ावधानो ंके बावजूद कई लोग अब भी ‘‘जबरन और बंधुआ मजदूरी म फंस जाते ह।’’ 

उ ोनें कहा िक बंधुआ मजदूरी को रोकने के िलए उठाए जाने वाले कदमो ं म जन जाग कता 
अिभयान, अिधकारो ंको लेकर जाग कता अिभयान, वय  सा रता काय म, िमक संगठन, आय 

सृजन और ावसाियक कौशल िवकास शािमल होना चािहए। 

काम के िलए िविभ  रा ो ंम जाने वाले बंधुआ मजदूरो ंपर नजर रखने के िलए एक अंतररा ीय 

को  की थापना करना, म अनुबंध तं  को औपचा रक बनाना तथा मानव त री की ा ा का 
िव ार करके इसम बंधुआ मजदूरी को भी शािमल करने का बैठक म सुझाव िदया गया। 

बैठक के दौरान एक पोटल बनाने का सुझाव भी िदया गया, जहां अनौपचा रक िमक अपने गृह 

रा ो ंके बाहर नौकरी पाने के िलए अपना पंजीकरण करा सक। 

कोर समूह ने सुझाव िदया िक एनएचआरसी बंधुआ मजदूरी की िशकायत दज करने के िलए एक 

समिपत तं  िवकिसत कर सकता है। 

बैठक म एनएचआरसी के महासिचव भरत लाल, व र  अिधकारी, िवशेष  और मानवािधकार 
कायकता भी शािमल ए। 

भाषा िस ी मनीषा 
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ओिडशा के रा पाल के बेटे लिलत कुमार पर किथत तौर पर मारपीट का आरोप 
- Odisha Governor son Lalit Kumar 

https://www.etvbharat.com/hi/!bharat/serious-allegation-of-assault-against-odisha-
governors-son-lalit-kumar-hin24071208320 

ODISHA GOVERNOR SON LALIT KUMAR: ओिडशा के रा पाल रघुबर दास के बेटे लिलत 
कुमार पर किथत तौर पर मारपीट और उ ीड़न का आरोप लगा है. ओिडशा सिचवालय सेवा संघ की 
ओर से इस मामले को लेकर बैठक की गई. यूिनयन ने िकसी कमचारी के साथ इस तरह की ू रता की 
घटना की िनंदा की है. 

पुरी: ओिडशा के रा पाल रघुवर दास के बेटे लिलत कुमार पर मारपीट और उ ीड़न का आरोप 
लगा है. वही,ं पुरी सागर बीच पुिलस ने मामला दज कर िलया है. आरोप है िक, लिलत ने कुछ सािथयो ं
के साथ िमलकर 7 जुलाई 2024 की देर रात किथत तौर पर ओिडशा सिचवालय सेवा म ूटी पर 
तैनात अिधकारी बैकंुठनाथ धान पर हमला िकया था. बैकंुठनाथ धान ने 8 जुलाई को मुख सिचव 
से लेकर रा पाल तक िल खत िशकायत दज कराई. बैकंुठनाथ धान का आरोप है िक लिलत ने 

ूटी के दौरान उन पर हमला िकया. 

लिलत कुमार को तािड़त करने का मामला रा ीय मानवािधकार आयोग तक प ंच चुका है. सूचना 
अिधकार कायकता जयंत कुमार दास ने ओिडशा सिचवालय सेवा के ूटी ऑिफसर बैकंुठनाथ धान 
पर हमले के संबंध म एनएचआरसी म मामला दज कराया है. हालांिक उ ोनें रा पाल के धान 
सिचव से िशकायत की, लेिकन उ  ाय नही ं िमला. इसिलए उ ोनें एनएचआरसी से इस घटना म 
त ाल कारवाई करने की अपील की है. 

मामला काश म आने पर बैकंुठनाथ ने मुख सिचव से लेकर रा पाल तक िल खत िशकायत दज 
कराई. बैकंुठनाथ धान संसदीय काय िवभाग के सहायक अनुभाग अिधकारी, वतमान म रा पाल के 
आवास पर तैनात ह. बैकंुठनाथ ने आपबीती सुनाते ए कहा िक, रा पाल के बेटे लिलत कुमार उनसे 
िमलना चाहते थे. जब उ ोनें बैकंुठनाथ को देखा तो उ ोनें असंसदीय भाषा का योग िकया. जब 
उ ोनें इसका िवरोध िकया तो लिलत ने उ  थ ड़ मारने की बात कही. 

आरोप है िक, लिलत कुमार ने बैकंुठनाथ के साथ किथत तौर पर मारपीट की. इस घटना के बाद 
सहायक अनुभाग अिधकारी ने भी दोिषयो ं के खलाफ कड़ी कारवाई की मांग करते ए पुिलस म 
िशकायत दज कराई है. उधर, ओिडशा सिचवालय सेवा संघ की ओर से इस मामले को लेकर बैठक 
की गई है. यूिनयन ने िकसी कमचारी के साथ इस तरह की ू रता की घटना की िनंदा की है. 
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देश की खबर | एनएचआरसी समूह ने बंधुआ मजदूरी की सम ा से िनपटने के 

िलए कदम सुझाए 

https://hindi.latestly.com/agency-news/nhrc-group-suggests-steps-to-deal-with-the-
problem-of-bonded-labourr-2223722.html 

Get Latest िह ी समाचार, Breaking News on India at LatestLY िह ी. रा ीय मानवािधकार 

आयोग (एनएचआरसी) के एक कोर समूह ने बंधुआ मजदूरो ंके अिधकारो ंऔर क ाण के िलए कई 

सुझाव िदए ह िजनम ‘मानव त री’ की ा ा का िव ार कर इसके दायरे म बंधुआ मजदूरो ंको 
भी शािमल करने तथा रा ो ं के बीच उनके वास के दौरान उन पर नजर रखने के िलए एक 

अंतररा ीय को  थािपत करने की िसफा रश शािमल है। 

नयी िद ी, 12 जुलाई रा ीय मानवािधकार आयोग (एनएचआरसी) के एक कोर समूह ने बंधुआ 

मजदूरो ंके अिधकारो ंऔर क ाण के िलए कई सुझाव िदए ह िजनम ‘मानव त री’ की ा ा का 
िव ार कर इसके दायरे म बंधुआ मजदूरो ंको भी शािमल करने तथा रा ो ंके बीच उनके वास के 

दौरान उन पर नजर रखने के िलए एक अंतररा ीय को  थािपत करने की िसफा रश शािमल है। 

ये सुझाव रा ीय मानवािधकार आयोग की कायवाहक मुख िवजया भारती सयानी की अ ता म 

आयोिजत कोर समूह की बैठक म िदए गए। सयानी ने इस बात पर जोर िदया िक बंधुआ मजदूरी से 

मु  ए लोगो ं के पुनवास के िलए एक ‘‘एकीकृत और दीघकािलक रणनीित’’ की आव कता है, 

तािक समाज म स ान के साथ उनका पुनः  एकीकरण सुिनि त हो सके। 

एनएचआरसी ारा शु वार को जारी एक बयान म उनके हवाले से कहा गया िक तमाम यासो ंऔर 

कानूनी ावधानो ंके बावजूद कई लोग अब भी ‘‘जबरन और बंधुआ मजदूरी म फंस जाते ह।’’ 

उ ोनें कहा िक बंधुआ मजदूरी को रोकने के िलए उठाए जाने वाले कदमो ं म जन जाग कता 
अिभयान, अिधकारो ंको लेकर जाग कता अिभयान, वय  सा रता काय म, िमक संगठन, आय 

सृजन और ावसाियक कौशल िवकास शािमल होना चािहए। 

काम के िलए िविभ  रा ो ंम जाने वाले बंधुआ मजदूरो ंपर नजर रखने के िलए एक अंतररा ीय 

को  की थापना करना, म अनुबंध तं  को औपचा रक बनाना तथा मानव त री की ा ा का 
िव ार करके इसम बंधुआ मजदूरी को भी शािमल करने का बैठक म सुझाव िदया गया। 

बैठक के दौरान एक पोटल बनाने का सुझाव भी िदया गया, जहां अनौपचा रक िमक अपने गृह 

रा ो ंके बाहर नौकरी पाने के िलए अपना पंजीकरण करा सक। 

कोर समूह ने सुझाव िदया िक एनएचआरसी बंधुआ मजदूरी की िशकायत दज करने के िलए एक 

समिपत तं  िवकिसत कर सकता है। 
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बैठक म एनएचआरसी के महासिचव भरत लाल, व र  अिधकारी, िवशेष  और 

मानवािधकार कायकता भी शािमल ए। 

https://tirhutnow.com/crime/after-nhrcs-intervention-raxaul-railway-police-gave-copy-
of-fir-to-the-victims-family/ 

मुज रपुर – र ौल रेलवे ेशन पर सवारी गाड़ी के शौचालय म िमली लाश के मामले म रा ीय 

मानवािधकार आयोग के ह ेप के बाद र ौल रेल पुिलस ने पीिड़त प रवार को एफ.आई.आर. की 
कॉपी उपल  करा दी है। िविदत हो िक पूव  च ारण िजले के िपपरा थाना अंतगत चकबारा बखरी 
िनवासी पूनम कुमारी ने मानवािधकार अिधव ा एस. के. झा के मा म से आयोग म यािचका दायर 
की थी, िजसपर सुनवाई करते ए आयोग ने एसपी मोितहारी को जाँच की िज ेदारी दी थी तथा आठ 

स ाह म मामले म कारवाई करते ए यािचकाकता को, की गई कारवाई की सूचना देने का िनदश 

िदया था। 

मानवािधकार आयोग की स ी के प ात मृतक मदन कुमार साद के पु  िजतेश कुमार के ारा िदए 

गये आवेदन के आलोक म र ौल रेल पुिलस के ारा घटना के पाँच माह बाद ह ा की धारा म 

अ ात के िव  ाथिमकी दज की गई। पुिलस के ारा एफ.आई.आर. की कॉपी पीिड़त प रवार को 
उपल  नही ंकराई गई थी। रा ीय मानवािधकार आयोग ारा मामले म ह ेप िकए जाने के बाद 

पुिलस ने पीिड़त प रवार को एफ.आई.आर. की कॉपी उपल  करा दी है। 

वही मामले के स  म मानवािधकार मामलो ंके अिधव ा एस. के. झा ने बताया िक इस पूरे मामले 

को र ौल रेल पुिलस दबाने का यास कर रही है। इस मामले म अिवल  ाथिमकी दज करते ए 

जाँच होनी चािहए थी, लेिकन र ौल रेल पुिलस के ारा पाँच माह प ात ाथिमकी दज िकए जाने के 

बाद भी एफ.आई.आर. की कॉपी पीिड़त प रवार को उपल  नही ंकराई जा रही थी। उ ोनें कहा िक 

पाँच माह बाद एफ.आई.आर.दज करना तथा इसके बाद भी उसकी कॉपी पीिड़त प रवार को नही ं
िदया जाना संदेह उ  करता है। उ ोनें मामले म उ रय जाँच की माँग की है। 
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भाजपा की मिहला पाषद को सड़क पर िगराकर पीटा, छोटी सी बात पर भड़की ं
मिहलाएं; वीिडयो वायरल 

https://hindi.news24online.com/state/chhattisgarh/balod-bjp-women-councilor-
beating-video-goes-viral-illegal-construction-demolished-ruckus-police-case-
chhattisgarh-crime-news/783338/ 

Balod BJP Councilor Beating Video: छ ीसगढ़ के बालोद म मिहला पाषद की िपटाई का मामला 
सामने आया है। इस वारदात को आसपास की कई मिहलाओ ंने िमलकर अंजाम िदया। पूरा मामला 
सीसीटीवी म कैद हो गया है। पुिलस ने मामले म चार मिहलाओ ंके खलाफ केस दज िकया है। 

Chhattisgarh Crime News: छ ीसगढ़ के बालोद म बीजेपी की मिहला पाषद को पीटने का मामला 
सामने आया है। वारदात को मिहलाओ ंने ही अंजाम िदया। इस पूरी वारदात का वीिडयो भी सोशल 
मीिडया पर वायरल हो रहा है। िजसम मिहला की पीटते देखा जा सकता है। बताया जा रहा है िक 
अवैध िनमाण तोड़ने को लेकर िववाद आ था। िजसके िवरोध म कुछ मिहलाएं पाषद के घर म घुस 
गईं। उनको उठाकर सड़क पर ले आईं और पीटने लगी।ं मारपीट करते ए उनको जमीन पर िगरा 
िदया गया। गु र नगर के वाड नंबर 4 की पाषद और मिहला बीजेपी नेता कंुती िस ा के साथ ापारी 
संघ की कुछ मिहलाओ ंने मारपीट की है। उनको सड़क पर ध ा देकर िगराने के बाद घसीटा भी 
गया। पुिलस ने मिहला नेता की िशकायत पर 4 लोगो ंके खलाफ केस दज िकया है। 
 

कोलकाता म भी सामने आया था ऐसा ही मामला 

इससे पहले पि म बंगाल की राजधानी कोलकाता म भी एक ऐसा ही मामला सामने आया था। 

कूचिबहार इलाके म एक बीजेपी मिहला नेता को पीटने के बाद कपड़े उतारकर घसीटा गया था। 
टीएमसी के कायकताओ ं पर मारपीट का आरोप लगा था। बीजेपी ने आरोप लगाया था िक उनकी 
अ सं क मोचा की नेता के साथ टीएमसी वकरो ंने मारपीट की है। इस मामले की िशकायत रा ीय 

मानवािधकार आयोग और मिहला आयोग से भी की गई थी। 

रा ीय अ सं क आयोग को भी इस बाबत लेटर िलखा गया था। आरोप था िक गोखसदांगा म 

तृणमूल के लोगो ं ने उनकी नेता के कपड़े फाड़ डाले। उसके साथ मारपीट की। सड़क पर घसीटा। 

मिहला को अ ताल म भत  करवाना पड़ा था। जहां पुिलस के सामने मिहला ने टीएमसी वकरो ंके 

खलाफ िशकायत दी थी। लेिकन पुिलस ने कहा था िक मामला संपि  िववाद का है। 
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िभ ावृि  मु  भारत बनाने की राह म चुनौितयां 

https://www.dainiktribuneonline.com/news/comment/challenges-in-the-way-of-
making-india-beggar-free/ 

अब देश म भीख मांगने पर रोक लगेगी ोिंक उनके संर ण और पुनवास के िलए कोिशश होगी। 
देश म िभ ावृि  बढ़ती जा रही है और रोकने की कोई ठोस पहल नही ं ई है। हालांिक, िभ ावृि  के 
खलाफ कुछ रा ो ंम कानून भी बने ह लेिकन वे इसे रोक पाने म स म नही ंह। रा ीय मानवािधकार 
आयोग ने क  और रा  सरकारो ंको िभखा रयो ंकी थित म सुधार व पुनवास की िसफा रश की है। 

 

आयोग के महासिचव भरत लाल ने कहा है िक िभ ा म लगे लोगो ंकी मौजूदगी कमजोर समुदायो ंके 
सामने आने वाली चुनौितयो ंको दशाती ह। िभ ावृि  का कारण िसफ गरीबी नही ं है ब  यह एक 
सामािजक और आिथक सम ा है जहां िश ा और रोजगार से वंिचत लोग अपनी आजीिवका के िलए 
भीख मांगने को मजबूर होते ह। शहरो ंम धािमक और पयटन थलो ंपर भीख मांगने वालो ंम ादातर 
मिहलाएं, ब े, िक र, बुजुग और िद ांग होते ह। देश म भीख मांगना एक अहम सामािजक सम ा 
रही है, िजसके पीछे गरीबी, अिश ा, बेरोजगारी, सामािजक असमानता और िद ांगता आिद वजह ह। 

वष 2011 की जनगणना के अनुसार, जहां देश म करीब चार लाख से अिधक लोग िभ ावृि  से जुड़े 
ए थे। िफलहाल उनकी सं ा बढ़कर करीब 7 लाख प ंचने का अनुमान है। िभखा रयो ंकी सं ा 
बढ़ने का यह अनुमान क ीय सामािजक ाय एवं अिधका रता मं ालय की ओर से शहरो ंको 
िभ ावृि  मु  बनाने को लेकर शु  िकए गए अिभयान के दौरान लगा है। शहरो ंम इस अिभयान को 
शु  करने से पहले इनका सव कराया गया था। हालांिक, यह योजना मौजूदा समय म करीब 30 शहरो ं
म ही चलाई जा रही है िजसका ल  2026 तक िभ ावृि  मु  भारत बनाने का है। 

 

भारत के रा ीय मानवािधकार आयोग ने आठ मुख े ो ं पर ान कि त करने को कहा है। 
िसफा रश के मुतािबक क ीय सामािजक ाय और अिधका रता मं ालय को नगर िनगमो ंऔर 
सरकारी एजिसयो ंकी सहायता से िभ ावृि  म लगे लोगो ंका एक क ीकृत डेटाबेस बनाने की सलाह 
दी गई है। आयोग ने भीख मांगने म लगे लोगो ंके संर ण और पुनवास पर एक रा ीय नीित का मसौदा 
तैयार करने की िसफा रश की है, तािक लि त िव ीय सहायता, ावसाियक िश ण, गरीबी उ ूलन 
और िनरंतर िनगरानी और पयवे ण के साथ रोजगार के अवसरो ंसिहत उनके िलए क ाणकारी 
योजनाएं बनाकर काया त िकया जा सके। आयोग ने कहा है िक सामािजक सुर ा हेतु िडिजटल-ि ंट 
मीिडया म जाग कता अिभयान शु  कर संगिठत/जबरन भीख मांगने की सम ा को सभी पो ंम 
समा  िकया जाए। 

 

आयोग ने कहा है िक संगिठत समूह अ र कमजोर ब ो ंको भीख मांगने के िलए बा  करते ह। 
कुछ मामलो ंम ब ो ंको भीख के िलये मजबूर करने हेतु उनका अपहरण तक कर िलया जाता है। 
जबरन भीख मांगने के िकसी भी रैकेट पर अंकुश लगाने के िलए मानव ापार िवरोधी कानून बनाने 
के िलए एक समाजशा ीय और भावी आिथक मू ांकन ज री है। इस कानून म अपरािधयो ंके 
खलाफ दंडा क कारवाई सुिनि त हो। 
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आयोग ने इस सम ा के सम  समाधान हेतु सामािजक क ाण ह ेप, बुिनयादी सुिवधाओं तक 
प ंच, अिधकारो ंकी र ा और उ  समाज म िफर से शािमल करने म मदद हेतु मजबूत कानूनी ढांचा 
बनाने की ज रत बताई है। आयोग ने कहा है िक भीख मांगने के कारणो ंको सामने लाने के िलए 
िभखा रयो ं के सव ण, पहचान, मानिच ण और डेटा बक तैयार करना, िभ ावृि  म लगे लोगो ंका 
पुनवास, ा  सेवा, िश ा, कानूनी और नीितगत ढांचा, गैर-सरकारी संगठनो,ं नाग रक समाज 
संगठनो,ं िनजी े , धमाथ ट ो ंआिद के साथ सहयोग, िव ीय सेवाओ ंतक प ंच, जाग कता पैदा 
करना, संवेदीकरण व िनगरानी की जाए। 

 

आयोग का कहना िक िभ ावृि  म िल  लोगो ंकी पहचान ि या पूरी होने के बाद, उ  शहरो ंया 
िजलो ं म थत आ य गृहो ं म लाया जाए। उ  िनवािसयो ं के प म पंजीकृत िकया जाए तथा 
रा ो/ंसंघ राज्य े ो ंया अिधकृत एजिसयो ंम संबंिधत िवभागो/ं नगरपािलकाओ/ं ाम पंचायतो ं ारा 
पहचान प  जारी िकए जाएं; आ य गृह उ  उिचत आवास और भोजन की सुिवधा, कपड़े, ा  
सेवा, आधार काड, राशन काड और बक खाते खोलने म सहायता सिहत अ  ज री सेवाएं मुहैया 
करे। सुिनि त कर िक िभ ावृि  म लगे लोगो ंके पुनवास की ि या हेतु मानिसक ा  परामश, 
नशामु  और पुनवास सेवाएं दान कर। ब ो ंको मु  और अिनवाय िश ा सुिनि त करने के िलए 
अिनवाय िश ा के अिधकार अिधिनयम, 2009 के तहत सरकारी या िनजी ू लो ंम भीख मांगने म 
शािमल 6-14 वष की आयु के सभी ब ो ंको पंजीकृत और नामांिकत िकया जाए। साथ ही स ान से 
जीने के िलये कौशल िवकास और ावसाियक िश ण िदया जाए। 

 

साथ ही सरकारी तं◌ं  िभखा रयो ंको उनके हको ंके बारे म जाग क करने के िलए एक जन-संपक 
और मोिबलाइजेशन िस म थािपत कर तािक उनका शोषण रोका जा सके। इस ल  को ा  
करने के िलए, गैर-सरकारी संगठनो ंऔर मानव अिधकार संर को ंसिहत िविभ  िहतधारको ंको 
शािमल िकया जाए। 
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